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• 	 ORIJER SHEET 

Jrg in al No 
 W1isc.Petjtj,onjo 	

/ Go n tempt et it i nT./ 
Review Application No.___ / 

Ap Pli 9 a (s) 	 c. 
-..----,-----__) 

Rpo*Jeit(s), 	 • r___ 
Dv 	• - 	•I 	- 	 - 

AdvocaL for 
• 	 '• 	

. 	 - 
Advocae or Respond

•
ent( s)___________ 

Notes o the RegistrY 	Date 	ORDER OF THE TRIBUNAL 
- 

:8.5.02 
Pass over for the day. List on 

17 ..200. for ftission. 

Im 
"1 	 t 	

Vjce—Cjan 

17.5.02 '. Heard Mrs. S.Oaka, learned coun3ej. Par-

'the Applicant and also Mr. A.Deb Roy, 1earne-
Sr. C.G.S.C. FOr the Respondents. 

The application j8 admitted. Call Par 

gl
•,the records. 

A1c_IiA4wt/. , 	' 	List on 14.6.2002 for orders. '46

Member 
mb 

Ro Sr C,G..C.  prays for 14,6.0 	

HADeb file writtez\statement. 

	

• 	
, Prayeris allowed. List on 19.7.02 for 

@ aQl1; CL 	
' orders. 

im 	 Mnber 



142 of 2002 , 

- oyi 	gk4 

'b 	 190702 : 	List on 23.8.02 to enable the 

respondents to file written statuaent. 

Mibern 
lxi 

	

23.8 - .2002., 	At the request mae by Mr.A.Deb 

	

• 	Roy,. learned Sr.C.G.S.C. 'four weeks time 

is allowed to the respondents to file 

written statmerit. 

List the case tor ord3r on 20.9. 

2Q2. 

Member 

	

..• 	.... 

0 	

.. 

	

20.9.02 . •. 	•The respondents ara.yet to tile 

writtpnstatameflt. rurthei' four weeks 

time 4.s a11øwe to the respondents to 

fjje jrjtten satement on the prayer of 

M r, *Oeb Roy,.learned Sr. C.G.5.C. for 
.........th e  respondents as a last chance. 

List on 8.11,2002 for orders. 

Vice-Chairman 

mb 

	

8.11.02 	Further four T4eeks time is allowed 

to the respondents to file written state, 

ment, if j1ist on 13.12.2002 for 

orders. 

	

' 	

pendency of this application shall 

not stand in the way of the xeopQndents 

in computing the pensonary benefits in the 

light of the order passed by the responden 

ta vide dated 10!.8.2002. 

P . 	. 	

. 	vice-Chairman 

	

13.12.2002 - 	• None appears for the appiicaht. List 

on 16.12.02 for orders. Attempt will be 

mae to dispose of the case on that day. 

	

n km 	 . 	 -Chairan 



O.A. 142/2002. 	 ' 

St 

16.12.02 

.1 

the Tribunai 

By this application the applicant 

ought for dir4tion for fixation his 
•.aand subseqünt pension benefit at the ly 
revised sate Ir terms of the 5th Pay 

iithission reccnendation. 

Mr. A.L)eoVoy, learned Sr. C.G.S.C. 
;ppearing on bha1f of the resondents 
áated that byboinmunication dated 
j12.2002, th.respondents authority 

s revised t 	y of the applicant 
,15 per 5th PayLCornrnissjon recommendation 
vide LPC No.11L11012/02-34/EST (Bill) 

ted 5.12.200.Mrs. S.Deka, learned 
cUnsel appearig on behalf of the 
ap1icant state' that she is yet to take 
nedessary inforation from the applicant 
Sri. G,K.Hazarka. However, in view 
othe communication and LPCrnentioned 
above, the matt!er has becbme infructuôus 
s.r1ce the dppli ant has obtained relief. 
Acöordingly, the application is dismissed 
as infructuous.: 

A copy df the communication dated 
10.12.2002 is placed on records 

H. 
Vice-Chairman 

24j r t1'Q 

Cp7  Q 

o#_ 

mb 





In the Central Administratie Tribunal : Guwahati. Bench 

• 

" ricatio n under Section 19 of the Administra - 

 ltM1 Atnin 	rathe tt±ve Tribunal Act, 1985. 

7-MAY2W? I 
TT 

Quvahatl Bencil 1 
Oil  A. No.  

Sri Ghana Kanta Hazarika 

Applican 

..'Versus- 

Union of India & Others. 

- . 	. 	. 	. Respondents 

I 

I N D E X 

Si .No. 	Annexure 	Particulars 	 Pages 

• 	1. 4 Application 1- 

 - Verification 

 1 Copy of the judgment and 

order dt. 5.3.2001. 

• 	4. • 2 Copy of the order 

dt. 10.8.2001 

5. 3 Copy of the letter 

dt. 14.2.2002. 
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.7. 
FORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

• 	 GUWAHATI FNCH. 

• 	 - 

• 	 1LfL 
O.A. NO  

TWEEN 

Sri Ghana Kanta Hazarika 

Son of Late Babula Hazad.ka. 

Sixmile, Chasa].., 

P.O. - Khanapara. 

Guwahati 22 

• Applicant 

-Versus- 

Union of India, 

Through the Secretary to the 

Government of India, 

Ministry of Home Affairs, 

New Delhi, 

The Secretary, 

Ministry of Finance, 

Goverrnpent of Thdia, 

New Delhi. 

The Director General, 

Assn Rifles, Shillong - II. 

DETAILS OF APPLICATION 

I • 	 Particulars of the Order against which the 

Application is made :- 

The application is made for correct fixation 

of pension taking the correct quail fying service upto 1 .9.97 

computed on the basis of correct fixation of pay as per the scale 

Contd ..2/- 



(2) 
	 H. 

I 

tele after 5th pay Commission recommendation. 

Jurisdiction, of the Tribunal :- 

That the applicant declares that the subject 

matter of the application is within the jurisdiction of the 

Ron' ble Tribunal. 

V 

Limitation : 

The applicant declares that the applivation is 

within the period of limitation under Section 21 of the Administra-

tive Tribunal Act, 1985. 

40 	 Facts of the Case:- 

4.1. That the applicant is a citizen of India and 

as such is entitled to the rights and privileges guaranted by the 

Constitution of India. 

4.2. 	 That the applicant was appointed in the Assam 

Rifles w.e.f. 1.2.66 and is a civilian. Hewas working as Assistant. 

in the Uhit Pay Accounts Office, from 1989. 

4.3. 	 That a memorandum of charges was issued on 

23.2.94. Thereafter, he was placed under suspension w.e.f. 5.4.95. 

The enquiry was conducted and by an order dt • 14.8.97 penalty of 

compulsory retirement was imposed, and he was computsorily retired 

from service w, e, f. 1.9.97. Though he was retired after the 

implementation of 5th Pay. Commission recommendation, his pay was 

not fixed according to the new scales. His pension was fixed on 

prewrevised pay, cj 	. 	(LI1..I P.c.). 

4.4. 	 That the applicant filed an original application 

befote the Hon'ble Central Administrative Tribunal, Guwahati Bench 

which was registered as O.A. Mo. 147/2000 for correct fixation of 

Contd . . 31- 



I, 4 
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(3) 

the pension and other pensionary benefits as per 5th Pay Commission 

recommendation accepted by Union of India and for treating the 

suspension period as a qualifying service period. The Hon'bleC, 

was pleased to deliver the judgment On 5.3.2001 directing the 
Respondent No. 3 to 1300k into the matter and pass a reasond 

t\i 
order on the representation of the applicant datect18.8.99 as to the 

admissibility on his lawful pension and other benefits as per the 

5th Central Pay Commission Recommendations. 

The copy of the judgment and order 

dt. 5.3.2001 in O.A. 147/2000 is enclosed 

as Annexure - 1, 

4.5. 	 That the service of the applicant during the 

suspension period has been treated as qualifying service vide order 

I. 1201 5/33/97_DiSCp/210 dated 10.8.2001 and he has received 

Rs. 10 9 892/- as adjustment/reg5rj5j of Pay/substenance 

allowance for the period of suspension. But unfortunately his last 

pay drn has not be fixed in the 5th Pay Commission Scale, and 

pension has been calculated on prerevised pay of 1995 

The copy of the order dt.10.8.011s 

enclosed as Annexure - 2. 

4.60 	 That the correct fixation of pension and other 

pensionary benefits has not yet been made, as a result he is suffer- 
/ 

ing loss towards monthly pension including arreas, corni?iutation, 

DC.R.G. etc. The appli ca&E requested the respondent No. 3 through 

letter dated 14.2.02 for giving the aforesaid reliefs within 30 days 

from the date of the receipt of the said letter. But till date no 

information has been received by the applicant, Neither: the last pay 

drawn mr tkff has been revised and fixed as per 5th Pay Commjssjo 

Contd . .4/- 



(4) 

i 
nor the period of suspension now treated as on duty has been counted 

as qualifying service, 

The copy of the 

dated 14.2.02 as enclosed as Annexure - 

4.7. 	 That delay in the fixation of the last pay drawn, and F 

pension is causing irrea-a-b 	' loss to the applicant. 

5. 	 Grounds for Relief :- 

5.1. 	 For that the pay of the applicant should be fixed 

correctly as per Hon'ble Central Administrative Tribunal's order 

dt. 	 . His last pay drawn should be fixed in the 5th Pay 

Commission scale dot 4th...Pay Commission scale- 

5.2. 	 'For that due to non-fixation of correct pay, the 

applicant has been denied the correct pension and other pensionary 

benefit including areas, commutation, D.C.R.G. etc. As such he is 

receiving less pension, with loss of other retira]. benefits. 

5.3. 	 For that non-payment of the correct pension and 

pensionary benefit is violative of Article 14 and 21 of the Constitution 

of India. 

5.4. For that the non-compliance of the Judgment and order 

dt. of this Hon'ble CAT, lies a contempt proceeding against 

the respondent No • 3. 

5.5. 	 For that after the teating of the earstwhile 

period of suspension as duty, his pay should be refixed with consequent 

enhencement of pension and other retires benefit. 

Contd •. . 5/- 

14 



(5) 

,6. 	Details of Remedy Exhausted :- 

That the applicant states that he has no other alternative 

and other Officacious remedy than to file this applicati on before this 

Hon'ble Tribunal. 

7. 	Particulars of orevjOus application filed if any :- 

The applicant suhnits that he had filed an Original 	Ir 

Application before this Hon'ble Tribunal which was regd. as O.A.147/.Q 

2000 dnd disposed of on . 	 and there is no other app].j cat- 

ion pending before any tribunal, or Court. 

8. 	Relief Sought :- 

In the facts and Circumstances of the case the applicant 

prays for the following relief 

The pay on 1.9.97 should be fixed correctly in the tft 
5th Pay Commi ssi on Sc ale and the pen od od suspension now treated as 

duty, should be taken as qualifying service and monthly pension and 

pensionary benefit should be fixed as per 5th Pay Commission 

recominendati, on. 

Interest at the rate of 18% per annum, on the amounts 

paid less incbuding less pension paid from month to month due to 

wrong calculation, should be paid. 

Any other relief the Hon'ble Tribunal may be pleased 

to grant including cost of the case. 

9. 	Interim Relief :- 

Nil. 

10. 	PartIculars of Application fees :- 

Indian Postal Order No. 	 : 7 G 549691 

Dated 	 : 3.4.02. 

Payable at 	 : Guwahati. 

11. 	List of Enclosures : 

As in the Index. 



\V1  

VERIFICATIoI 

I, Sri Ghana Kanta Hazarika, son of 

Late Babula Hazarika, aged about 	years residing in 

&mile, Chasal q  Guwahati - 22, do hereby verify that 

the statement made in paragraphs ,L. . 	
0•411 * 

are true to my knowledge and those in paragraphs 

are true to my information which I believe to be true and 

the rest are my hnble subnision before this Hon'ble 

Tribunal and I have not sipressed any material facts. 

And I sign this verification on 

this O1LI 
day of April, 200 at Guwah at i. 

Date: &Ar/1bz, 

Fl ace : Guwah 	

ko41\I- ~køh4 

$IGNATURE 
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'l';t4'Il Al. 	I\ I )ti I tJ I 	'IUA1 I V I' 	'1W I IttiflAl. 

(;1JwAu,y11 IIENCH 

()ri qinsJ Appli cation No. .147 of: 2000 

'' I. Ji ihiy u t 	Mn t't'It , 	2(1(1 I 

Hon 'ble Mr. Justice D.N.Chowdhu-y Vie Chirmn 

Shri (lnnn )ant:n IInzrtr kit 
'(!II 	11 	,il.r* 	itiul n 	II,'.iij kn 

x itti it) 	(.h n ii* I 
I' . (1 • 	1Ii t tin t' 
Guwalioti-22. 

By Advocate Mr. J.L. Sarkar & Mrs. S. Deka. 

-v ersus- 

Union of India, 	 - 
Through the Secretary to the 
Government of India, 
Ministry of Home Affairs, 
New Delhi, 

The Secretary, 
Ministry of Finanqe, 
Government of India 	 13 

\New Delhi. 

3 	Je Director General 

ny 	 oate Mr. A. DebRoy, Sr. C..G.S.C. 

I 8am Rifles, 7 cillong-ll. 

I 

.espondents 

....Applicatit 

CIIOWDLJURY J . (V .C. ) .  

The controversy pertains computation' of the 

period of suspension towada, the qualifying service and 

fixation of the retiral benefits on the basis of 5th 

Central Pay Commission recommendtion. 

The app! ,icotit was working as Asstaflt in tito 

Assam Rifles as civilian employee with effect from 

i.2.lYbli. 	While working as Assistant 	in the Unit 	Pay 	and 

/tccunt5 	0f ice he served with . 	 Memorandum of charges dated 

23.2.1994 under the Rule 14 of the Central Civil serviceS 

(CI i1nni I .1()tJutI, 	Cr.,ritl 01 	and 	AppoAl) 	Ru.Ien 	1.965. 	The 

I 



N... 
was placed under suspensio,i with effect 

5.4.1995. 	By 	the order dated 	.14.8.1997 penalty of 
COmpuinoKy retjreji,ent waa imposed on the applicant and he 

was retired from service with effect from 1.9.1997. It was 

stated that the pay of the applicant 	on the date of 
suspension waa Rs.1950/- (before revision of 5th C.P.C.). 

While calcuJ.ating pension after his retirment with effect 

from 1.9.97 his pay was not fixed as per the revised pay 

scale on the revised scale' and h i A 	 ""'' 

calculated on the pre-revised 	8cale at Ra., 1950/-. The 

applicant since he was getting lesser amount of penaion.e.very month for 

not counting the period of suspension towards qualifying 

servjce submitted a represention on 18.8.1999 to the 

,:. ......' , ' -.. '> spondents praying for counting the period of .suapension 

'\tJirds qualifying service. In the repre8entation the 

C-V , 
aicant also mentioned about the Govt. 	of India' 

'.. 	 )I
,,  

9ision No.1 below Rule 23 of CCS (Pension) Rules 1972 for 

proper antriom wore required to moke kor,count kng of 

•'  period of suspension and accordingly requested- the Director 

General, Assam Rifles to look into. the, matter- and 'render 

justice to him by providing benefits • untheprovisipn8.,o,f,  

the Rule. Failing to ge.t any..rremedia1 . measures 

departmentally the applicant moyed.thi& application praying _.-' . , '' ..' , .,' -• 

for a direction on the re8pondent8tocountLthe'per1od"of 

suspension towards qualifyingservice 1.-.nc1udi,ngçthe-. period 
r"f1 	itYP't  

of suspension in the 
ef, ff"'1..I L'j It j cif 4 	 I' 14 

also sought for ,a dtrectiqnp,r;.tixati9n. of,!..his.pay,aa,per 
t I 	 ,. 	., , 	 -.'..' 	.• 	- 	1 

the 5th Central Pay Commission Recommendation 	algwith 
. .........44'qI 	- 

18% interest. 	. 	. 

2. 	The Respondents had - chosen not to file, any written 
s ., t 	.. 

statement de8pite direction issued. Mr. J.LSarker, learned, 

counsel for the applicant aubmited that the period of 

suspension shall be taken into account for counting the 

L-1--v 
qualifying service more so when no order to that effect as 

such passed. Mr. Sarkar,learned counsel for the applicant 

/ 

-2- 

a 



-' 

Lct ii uq 	Lu 	!n' 	ItiJ 	3 	tor 	counting 	o 	peLioda Oi. 

tnponnn nub4 t L t hn t I n bh fl ny 9e9 4 4 
entries in the Service Books/Records the 

applicant Was 

entitled to the period spent on suspension was required to 

be counted towards quaUfying service. Mr. Dab Roy 

submitted that the applicant is entitled to pay and 

allowances as adjnisajbla under the law and the periods of 

suspension and period of suspension will be counted as per 

rule. Rule 23 of the Central Cjvji Services Pen8ion RUles 

provides counting of period8 of suspension as follows .:,. 

123. Counting of periods of suspension. 	.. 	 - 

">1 
Time passed by a Government servant;under • 	suspension pending inquiry into conduct8ha1l 
count as qulifying service where, on conclusion 	 a of such inquiry, he has been fully exonerated  I  or 
the Suspension is held to be wholly unjustified; -• 	
in other cases, the period of suspension.ahail I X' 	 not count unless the authorIty. competent to , pass 

'#ftQ orders under the •,.ru1e governing •'8uch.cases4..., t\ 
\ 	

expressly do')ares at  rtho time that 'it shall' 4  
• 	count to such uxtont as the  

m ay 	cIar competent authority de  

•Uy Govt of india, Ministry of Iinaoa O.M. No. ..11(3)-

C,V(I)/76 dated 282 1976 a doision waa renedered ç bythe 

Govt of India In respect of Rule 23 which reads as follows 

I ,  
I, 

"(1) Need for making properentrls.foricountjng-
of periods of suapensiori. 

Rule 23 of the %C.C.S (Pension) Rules,'1972 
required that in case other/than - those in...which 
suspension ,ha '.been.'held to be wholly. ; . 

• 	unjustified, 
appropriate 'time dealaro'whether and''towhat 
extant 	the period' Of euapeneion•wi11count. ---- 
towards the qualifying service. Specific entiree. 
In this regard in the service book/record....will 
be taken note 'of tit the . time of reckoning: 
qualifying 	service. 	In 	the. absence of .any'; ; '. 
specific entry, péiod)'suppengjon. shall be..:.: 
taken 	as 'counting 	tcjd' he 	qualifying 
service. 

3. 	The penalty of compulsory retirement. was impoaed 

on the applicant vide order doted 14.8.1995. At the 

appropriate time, the respondents was to pass an order as 

cthtd.. 

:': t:w•. 

IL 

1 

49 

• 	..........r- -------- 	- ,. 
	 . 	• 



.., 

.4.. 

to the extent period of suspe fli0fl 
to be counted to the 

made in service 
pension. SpecifiC entries were to be  

book,reCOrds were to be taken note of 
at thu timO 

re cited 
reckoning qualifYlfl9 service. No such materials we  

on behalf of the RespOndt 8 	I  

4. 	 co
nsidering all the aspects of the matter we feel 

that ends of justice will be met, it a direction 13 
isSUed. 

3' 
to the Director General of As8am.Rifl05 - RespOndent 

N0.  

	

to look into the matter and,P8SE 	
grer nhe 

presentation of theaPP1 ant ated i8.B. 19 
	as to the.' 

on his lawtt4 pensiOfl and 
otI1 	b6ndfitc  

admisSib1tY 	
, 

per 	the 	5th 	
Central . 	ay'. :4C0mi,5 	

ReOmRefltb0 

ordiflgiY the Respondent 
NO.3.,iS 

ireted •totae up:the 

S.;.'  '".• 	 ' 	 . 	 . 	 . 	 . 	 . matter and 	80 an o3e 	by 	ounLth 	
the periQ 	of 

enSiOfl reti1fl9 	
iy' eY iCC 

\ t 

	

	
of the .. 5bseflc.° 	L any 	

entY rega 

) 	lL 	 . df suspefl' 
tLQ RC3P0r entS would 	

the 

I 

po 

	

oward 	
the' qjjfyngperi0th.,. 	m 	 iew  

	

that 
the applicant since retirO 

	th 	
ho 

decided expeditb0U5? 	
cordinglY respofldtB are direct 

of thesame as 
to expeditS the tnatier anc dispose 	

'early as 

• 	 nfl! 	 . 	

. 

	

0551ble pr.eferablyi 	thin 	
per1Sd of 	

from the 

• 	-.• 	. 	... 	. 	
... 

date of receipt of a certit. 
	copyot .th 	 ,... 

.. ...

................................ 	

.,. 

With 	•q 	
i0fl 	rnadehjabO 	

,;1r 
appli.t°.fl 

	

4 . . 	 •.. 
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is di5PO8' 	

to coStS. 

1 	 A 	

iF 
 

.4 44.,.'; . 	

••.J .,. ,. 	
• 	

A 

	

TRUE 4  cOP'!, 	
b:F. 

VA  

• 	• 	., 	 .- 

r 	' 

OItrI 	.I) 
.-.• 	 . 	

• 44.... 

r-rd

•  

S 	toni' ?4mn 
TI' 

 

0 

I 

I 

b\'\ 

5-, 



-. 	 lÀ 

- 

1 	 Mau  ja 
4J1t1 31EL 

.H:, 	:: 	-; 	 •..: 	 ..., 

I l2O15/33/97D1SCP/-4 	
Dated shi11o. thejAUg2OOt 

Further to this Directorate Order 
O I.12015/33/971 p/197 

ug 1997 ad.ifl pu : sua.nce... 

dtd 05 Mar 2001 in 	No 147/2000 Shri Ghara Kanta Hazarika V 

Uni.on Of IndIa and Others, the undersigned h3rebY dirct$ to 

count  the 5u pen5ionpriQd of4° . 
yar 	 tWf3r1ty 

	

six days Vdef 05 Apr 1995 to 31U 1997 0fiShr 	Ghana Fanta 

Hazarika towardS reckoning qualifyin9 aervice tomeot the ends of 

justiCe 
I 

; (GK Duggal) 

. 	 . 	 . 	 . 	

Lieutenant Gener-
al

-  
. 	 . 	

Drecr.nerai 

t 	 A$S3FTiRfS 

	

- 	 : 	 • 	 .... . 	
. 

., 	 . 	 . 	 . 	 . ." . 	

• 	 , 	 • 	 • 	 . 

Chri K HZarI I<a  

D( 
LV( r3bu 	Irk 

8x Mi) 	ha1 
P0 KJnpara 	 lr 

- 	.22 	 .. 	 ,. 	
,. 	 . . .. 	

:. 

.,Mem0J40.. i,l2015/..33/970 	p,2 	
. ,h 	2_AU.9,299i. 

* 	
, 

Copy fortard to — 	 -. 

1 	Pay and AccountS; Of1i 	
m 	les.. 	....... ..• .... 

— 793003' 

EstabUshment Branch, . •.. ,. 	 . . . 

DGAR, Sjjiljon g ­ ~. -  7.93011
.. 	 .. 	

. 	 • :. 	 . 

Record rnch (SE), 	 . 

DGAR, 5hillonQ 	793011 

4 	Legal Branch 
DGR, shillong — 793011 

5 	Office Copy. 

................................................................ 

e 	
t " 

	

..... 	 . 

0 

	

f ) 	/ 

• 	-, 	... 	 . 	 . 	 . 	 .,. .. 	 .. 	 .,. 



firs, 	j1 

CA. 1 ATI IIIGI I COUU.'V 

H. o. (U fl) II., M 
A ,)\'O(',\TI 

- 	 A 4'W<v1 3 

n U 1 M I N 1 0 AOM) 
0J1. TAN(;)t. 

hnn. i 

To. 

The Lieutenant General, 
Director General, 
Assam Rifles, 
ShiUong - II. 

Sub :— Paynent and fixation ofenaipn and other benefits 
as per 5th Central Pay Co'nmis8iOfl.. and as per 

FIon 9 ble CAT. Judgment dated 53.2001 in OA. 147/ 
: 

Sir, 
Under the instruction of my client $riGhna Kanta.Haarika, 

Assistant (Retd.), I bring the following facts to yô1r notice for 

necessary action.  

1. Thatpiy said client was appointed : a,sASSiStaPtWoCaf 

1.2,66 and a memorandum of charges was issued on 232.94. Thereafter 

he was placed under ,  suspension w.e,f. 5.k.95., The enquiry was 

caduCted and by an order dt. 14.897 penalty oVcompulsOrY reti rernent 

was imposed and he was compulsorily retired from aervtw...e.f. 

1.9.970 	 . 	 . 

20 
That my said client filed an origiral applicatiOn before 

Honthie Cefltral Administrative Tribunal, Guwahaii Berch which was 

correct fixation of thepen'3iOflafld other 
regd. as CA 147/2000 for,   
pensionary benefits as per 5th ay CommisiOn an fr treating the 

suspension period as a qualifying service periphe 1{on'ble CAT 

delivered the Judgmen on 5.3.2091 with th e  ioiiowing )directi On 

to look into the matter and pass a reasone9 ord?rOfl the 

representation of the apoliCant dated 18.8.99. as to the admissibility 
on his lawful pension and othor benefl:tS as ei the th Central Pay 

Commission recommendation • • 

3. 
That thesaid client has izforined4th5t vda I12015/ 

33/97 - Discp/210 dated 10.8.2001 0  the necessary, order has been 
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(2) 	. 

passed to treat the period of suspension, as qualifying service and he 

hasreceiVed Rs. 10,$?92 I- as adjutment/regW..arisati0U of pay/sibsten-

hce allowance for the period of suspension. But tho correct fixation of 

pension and other çfl5joflary benefit has basm not yet been made and 

as a result he is suffering loss towards monthly pensióz3 ;  including 

arrears, commutation D.C.R.G. etc. 	. 	- 	. •. 

Under instructions of my aforesaid client I would 

request you kindly to refix his pension taking corrct.'qus.ifying service 

and pay (under fifth pay commission Scale)1and make payinent-ofCUrreflt 
revised pension and arrear .:pension,commutationand O.c.R.G,,.with interesi 

@ I p • a. within 30 days from the date of receipt ,f: this notice and 
kjgdly,teke rotice that if my said client does not received the 
aforesiad reliefs I am under instruction to file àasesin appropriate 
courts of laws for damages and other reliefs ineluding contempt of the 

Hon'ble Central, Administrative . - Tri bUnal  
,'. 
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Yours sincere] y, 

. 	(Siti 	ka) 
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